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RESPONSE AFFIDAVIT ON BEHALF OF U‘TTA“.’,‘ AK
POLLUTION CONTROL BOARD

(RESPONDENT NO. 2) XA

In

\\\\\\\\\
A

Misc. Application in Disposed of cases no. 120/2024
In

Original Application No. 271 of 2024

Sushil Tyagi Applicant

Versus

State of Uttarakhand & Ors. Respondents

Affidavit of Shri Parag Madhukar Dhakate,
aged about 48 years, S/o Shri M.B. Dhakate
presently posted as Member Secretary, Uttarakhand
Pollution Control Board, Gaura Devi Paryavaran

Bhawan, IT Park, Dehradun.

Deponent

I, the above-named deponent does hereby solemnly affirm and state
on oath as under: -

P \ Ab\ :
A0 % at the deponent is presently posted as the Member Secretary,

arakhand Pollution Control Board and as such is fully

]



conversant with the facts of the case and is competent to sign

and swear the instant affidavit.

2. That the above-mentioned matter was listed for hearing on

09.07.2025 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions: -

7.Responses by respondents no. 1 to 3 with respect to the
aspects observed in the order of this Tribunal may be filed
at least three days before the next date of hearing fixed.

-------

3. That earlier, the Regional Officer, Uttarakhand Pollution
Control Board, Dehradun vide letter dated 02.07.2025
informed the District Magistrate, Haridwar that the Joint
Committee inspected the site of M/s Shiv Brick Supply on
12.06.2025 and 24.06.2025. Vide the said letter the Regional
Officer also submitted the inspection report. As per the
inspection report, in compliance of the Hon’ble NGT’s order
dated 27.05.2025, the District Magistrate, Haridwar and the
Regional Officer, Uttarakhand Pollution Control Board
(UKPCB), Roorkee, have deposited 10,000/- each with the

L 'ﬂ.\G\T Bar Association, New Delhi. The report also states that
4 a Y TA
CB, Regional Office, Roorkee has revoked the

; on alidated Consent and Authorization (CCA) which was
f-sgfyi At
un' ‘,'_ /Btp?

90



91

granted to M/s Shiv Brick Supply through letter bearing no.
UKPCB/ROR/Con/S-194/2024/295 dated 27.05.2024. M/s
Shiv Brick Supply has been directed to ensure that the brick

kiln is not operated without obtaining the requisite CCA from

the State Pollution Control Board. Furthermore,

environmental compensation of Rs. 10,43,250/- (Rupees Ten
Lakh Forty-Three Thousand Two Hundred Fifty only) has
been imposed on M/s Shiv Brick Supply for operating

without obtaining the required consent from the State
Pollution Control Board.

In this connection, a copy of the letter dated 02.07.2025 along

with the Inspection report is being marked and filed as

Annexure no.1 to this affidavit.

. That the deponent is a responsible Government servant
having the highest regard for the Hon’ble Tribunal and orders
passed by them. The deponent has always made his sincerest
efforts to carry out the orders passed by this Hon’ble Tribunal

in its letter and spirit and shall continue to do so in the future.

o faf—

eponent
Verification: -

ed at Dehradun on the .| day of August 2025, that the

B&the response affidavit are true and correct to the best of
\
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my knowledge and belief based on the official record and nothing

is false, and no material has been concealed therein.

/6':?0}[1,:%

Jdentified By

el

farmad
Madhu 'L gvocate

uK583/2018

’hrld Vit i3 sworn boforp me Dy
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KM, URMILA SH,

Advocate & NOTARY, D“hfuu
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“E : STRIETE Jquor s 9
et Rierg uRees 7ot uReR, wed —247e67 TRER

E-mall: rorueppcb2013@gmail.com

TP TPIRIRT / SAR0SA0IRO /W-141(59) /2025 /69 (i 02.07.2025

o Yol S5 gRI
' * Uttarakhand Pollution C
ﬁﬁﬂﬁﬂﬁ m' Diary No........... 2 62003"01 o
N Date............. o4.17. 25

faw— w0 Wl &Ra mft@wor 1§ Reeh §RT Original Application No. 271/2024 g

WM §9 IaREvS oY T 3 ¥ G ey Ao 27.05.2025 & IUAE @
W |
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ANNEXURE No. 1

Mo TH0eNodlo ERI M.A. No. 120/2024 (in Original Application No 271 of
2024) e @il g Swrave o gd o wila s i@ 27082005
U A Wy s ) Aderor s

"o YF0SM0clo §RT M.A. No. 120/2024 (in Original Application No 271 of 2024 )
il @t 99 SRS X Td oy § RATd 27052025 F) friferae fordar
ffa f W -

8. Even though the District Magistrate and Regional Officer, UKPCB will
be liable to penal/disciplinary action Jor inaction/negligence on their part,
yet taking a lenient view we refrain from passing any order for taking of
penal/disciplinary action against them but in view of their failure to take
appropriate preventive, punitive and remedial action in accordance with
law on finding of environmental violations by the Brick Kiln in question
and consequent inconvenience and delay caused in remediation of
environmental damage caused and also resolution of substantial
environmental questions involved, we impose costs of Rs. 10,000/- each on
the District Magistrate, Haridwar and Regional Officer, UKPCB,
Haridwar. The costs be deposited with NGT Bar Association, Principal
Bench, New Delhi within one month, Jailing which the Secretary, NGT Bar
Association, Principal Bench, New Delhi be entitled to file execution
application before this Tribunal for realization of the costs.

9. The Joint Committee already constituted by this Tribunal is directed to
take appropriate preventive, punitive and remedial action in accordance
with law as directed by this Tribunal and file compliance with report one
month.”

Hl0 oS00 gRT RT3 Reid 21.05.2024 mﬁwwﬁmm
TR Hga HHS a1 e fbar my 32—

1. Rrenfrer, fren-eRgrR |
2. 98 Gy T 91 |

"o gHoullodlo gRT WRT &y Rid 27052005 & AU H HIE IS gRI

AT Wt g’ Rid 12,06.2025 Td fid 24.06.2025 @ Ao Rig e W,
N

W. 7 Page 1 0f 4
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Ta-RPYT Fell, WAT-HTAR, TEeel-Ha), Rren-sRgrR @1 e e faar
T | Frderor s e 8-

1.

M R e 9dE, Ta-Ree o, WIA-ATAR, dEid-6sd),
frer—gRgR & wifid g

$T Weel B U aaMa) § uRafdd 2| §¢ weer qadd & AR HiE
2024 W g¢ Meer Ao N 8 €1 e & wwg gc Heer Gare A
TRl UTam T | (Hee—1) |

o R e 9w R o yquur A 9§ 9 (TeE R vl
) sfefEm-1974 @ gR—25 T A (IQEW AR g@ fAgE)
JOfTgH—1981 @ URI-21 B 3T Consolidated Consent and
Authorization (CCA) W @ T B, fga! duar aafy feies 31.03.2027

TP 2| (Ferea—2) |

R Ra i wwd a1 Ian fRumdg gNT RReie 17.10.1998 @1 Certificate
of Permanent Registration frfa fear m g forgat fedra ufa SRR
fcuTely, SRV WHR gRT i 20122004 &1 fnfg & T 2
(Gorme—3) |

Ho R e dars @ e S afer, gReR gRT ae v fA1® 15,

101998 ERT ¥ el WG v 8q SR FomT o g Frfa s
T B | (Hera—4) |

B R fae q@ & Rren damd /89 Tard, sReR N1 WU wo—25
(fFram—101) & =Tl a9 200405 2q ¢ eeT B agen frfq @ wh 2
(Ger=Td—s5) |

Ho 19 i A<lg R STvEve Jouv =T a1 & 5UW aR a§—2005
fAIE 01.042005 ¥ fAAT® 31122008 TF T (W FraRor wa Fran)
sffm-1974 @ uR-25 TN A (REU PRy wd e
gfRfiaa-1981 B UR-21 & A Wawerd WAy W @ )|
(qerTa—6) |

o R fiw v @1 de Fu § e el @ ge o Rrer vl
ARV YT eI FRER WERAQR (SR W) § RAid 07122018 &
iRy Wil g 8| (era—-7) |
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w0 vAostlodlo FRT AN Wewoy o - o il s & oot
i Ra e war, ma-Reldar oo, WM, dadid—med],
Rren-gRer @ SerRrave wquor feigw S, dta amtaa wedl g o
faie 12.06.2025 §RT Frafera Eam ard) ) oft—

i ¥ WEeT WEIeH o R vari sRER W s Y o |

i, $¢ WCe W WEW A Q0 @ wew A Rrer Ja aRen), eReR @
YHIT TF |

il. ¥ B A W we @ mm 2g 3R v e @)
At uF |

iv. ¥ 9 WRR A ga aiR friw *q amws @@ @ eRd
gfeeat &1 faavor|

(e Ta—8)

$¢ W WIS GRT AU UF RAIG 13062025 ERT ST 1T T4
TR R W0 R fie wwid, Rever oon, sReR @ 43 o Ry w3
o Wl g gRT ada § T R o @1 2 e weer W
SN @ 24012025 31 &1 Frafera, SeRmEve weE P A1 @y
T T @ SR W B R afy de weer v W dd
PHAfcrd, SERRITS QWU Frav 1, wed ® UF REE 12062005 @
I # qifed e I T @ | (dera—g) |
ﬁommmmmmzﬁq&mmwﬁm
9IS, & Frafer, wed! gRT et (rqor R ga i) sffraE-1974
@ GRI-25 T a1 (TGHYT AR v FRin) ofifiaE—1981 @ gi—o1
& 3=t T Consolidated Consent and Authorization (CCA) 93 W0—
UKPCB/ROR/ Con/S-194/2024/295 f3AI& 27.052024 @1 Rals @v feam ma
gl Ho R fae Jwre Eﬁﬂmaﬁﬁéﬁmmw?%ﬁﬂdm
LEIGE R EEAL frgaor 9w qifoa Consolidated Consent and
Authorization (CCA) I {3 =1 w1l 7 v Wl | (Ferea—10) |

o Ra e @ @ feg @@ 4 w9 e P @S @ afe
Consolidated Consent and Authorization (CCA) W By 1 e foh
W W W0 1043250 /— (W0 T TG ATl EAR o it TN A1) P
TR efigd sRifte @ mh 2 (e Td—11) |

\N

Page 3 of 4

FCES . Y-

96



97

Frfare)—

1. 0 osfiodlo g IR SR Rsfies 27.05.2025 B SrArET F Rorenrera),
BRER gRT 0 10,000/~ W & afeR Sewmave yequ fEmr e
WD ERT W0 10,000/~ @ Cost @1 U0 WMo o IR TaRiTeE, 73
feeeht # ST e o my R

2. SWRIES QU A 618, et e, wee) gRT fo R Re wer
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Consolidated  Consent  and Authorization  (CCA) ud Ho—
UKPCB/ROR/Con/S-194/2024/295 &% 27.052024 &1 Raw &y foar o
%|ﬁommmﬁ$mﬁﬁﬁqmw?%§zq@m
GEICE I T AT JE 9 qifed Consolidated Consent and
Authorization (CCA) HI<T {5 a1 Hetfd 7 faar ol | (Weria—g) |

3 ﬁoﬁammﬁmlﬁﬁmwwaﬁéﬁmmﬁ
I B T ST 5 WM W %0 1043,250 /— (%0 g9 g dareig
Wﬂ?ﬁww)aﬁwmvﬁaeﬁlﬁamﬁaaﬁm?l
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99 Annexure - 2

UKPCB

=
@ UTTARAKHAND POLLUTION CONTROL BOARD G2
N

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) g e

UKPCB/ROR/Con/S-194/2024/ 295 Date:2 7.05.2024
Registered Post

To,
M/s Shiv Brick Supply
Vill-Tikola Kalan,
Pargana, Manglour,
Roorkee, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016 notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF ID - 5335 . Application ID-163631

CCA (Renewal)

Date-24.10.2019

CCA is hereby granted to M/s Shiv Brick Supply located at Vill-Tikola Kalan, Pargana,
Manglour, Roorkee, Distt- Haridwar. subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of following
- products with Capital Investment/Net Assets Values Rs 24.21 Lacs.

S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
(Per Day) (Per Day)
1 Bricks 25,000 Nos Bricks 25,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal
Trade Effluent Nil Nil
; Sewage 1.0 - 14
!

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(1) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Emission
No | attached height Fuel Quantity Control standards
with Mt) KLD/MTD Equipment not to exceed
1 | Brick Klin 30 Coal & Induced draft with | 250 mg/NM’
L woo%

Zig-Zag : s




UKPC))
i I | I Technology

Standards for Noise | Industrinl Area | Commercial Area

ight Day | Night
level in db(A) Leq Day | Night Day | Night Day r:l :1 i B e
time time time time time o o 7
78 70 65 55 55

Residential Area Silence Zone

Day time: from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
4. Conditions under HW Rules:-

(i) The Occupier of M/s Shiv Brick Supply is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes. _

(ii) The ai’uhorization is granted tcgn operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period up to 31.03.2027 o i

(iv) The authorization is subject to the conditions stated below and the condlflons as may6
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of

(Schedule-I & Schedule-IT) | authorization is being issued (MTA) Disposal

l I = -

Terms and conditions of authorization:

8.

(i) The authorization shall comply with the provisions of the Environment (Protection) Aect,
1986, and the rules made thereunder.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules. '

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
Compulsory documents to be submitted by the Industry/Unit:-
(i) - Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules

and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iif) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

Specific Conditions: :
I In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site http://cgwa-noc -gov.in

2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff, The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

4. Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

13
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5. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9, Unit shall ensure to comply the notification of state Government vide No. 1822/V1I-A-1/2021/80-81/16
Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13.All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s
offices, within two month. ?

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions: :

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MOoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point.

The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be jmperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

»
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: ; o
12, The Bonrd reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary, -
13, The petson uuthorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without

abtaining prior permission of the Board., o, B : YT

14, Any nnail';mrifzd change in personnel, equipment as workjng condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization. e Becil

151t is the duty of the authorized person to take prior permission of the Bo.ar.d to clo:'ae down the facility,

16, The suthorization is valid for temporary storage of Hazardous Waste wnth{n premises only. .

I7. The authorized agency shall ensure that on-line data with regard to quantity and m:lture.of l.mzardous chemicals
heing used in the plant as well as air emission and waste generated within premises is displayed on Display
Bonrd of size 6x4 feet out side the main factory gate within premises. "

18.10is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste. :

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20, In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. _

21.1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

23, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors,

26.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.,

Regional Officer
Letter No. :UKPCB/ROR/Con/S-194/2024/ Date:  05.2024

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information.
g - /
e N

Regional Officer
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103 Annexure - 3

GOVERNMENT OF UTTRANCHAL f.\»(%zrv*“’*ﬁ{x

| e DIRECTORATE OF INDUSTRIES
RTIFICATE OF PERMANENT REGISTRATlor :

ey @VEZ

| FOR OFFICE USE ONLY v alichthy
’\% ‘ L‘il%t,
T TTIN
Application No. EE] f:-;nﬁ ?ﬁﬂ k')l

Block Code D D District Code |Z] State Code [0 |

Whether items of manufacture / activity

require an Industrial License., 1. License Yes - 1, No - 2 |:]
( No Industrial License is required for items listed in schedule Il of the licencing notification
dated 25-7-1991 if the Unit employes as than 10/20 workers with/without power.)

CERTIFICATE OF REGISTRATION

The Unit permanently registered as SSI/SSSBE/TINY unit for the manufactured of items /
activities as started in the application form and briefly noted below .

Name of the firm :- Mlsﬁ ng’ ..... @@% ..................................................................
.l/

Oﬁ”ceAddress e e L I S
Item of manufacture / activity (S. No 1&Append|x A) Name ofprop—j_ag —“%—‘ ‘d,—.w—&

REEREN e

DA WN A

6.
Investment in plant and machinery (S.No 13 & Appendix - B)

vsinoon [ ] 2SI
Permanent Registration No. E.E}E-E--Vm?/'ﬁmy /08
pate ofssue ---@m-m-

Date of Production : /(QQ D

m zﬁﬁmaﬁﬁfamﬁaﬁrm)a‘:mfaam
Rai® 7 aaaff 2003 ¥ 3frgfud “ FISCAL INCENTIVES”
BHW# mmmwmmm
Cic: mmmmmwmmmaﬁqﬁam
eﬁﬁwmwﬂmﬁvﬁl

General Manager

Dated DDDDDD D;}é%‘%cem
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% fore o Sfad 1, 98 9Rads o7 &1 fdaR 7 ol 918 & ury IRfET © |

19.
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Annexure - 7

District Level v .
evel Environment Impact Assessment Authority, Sahar U.P,
—L2LLAssessi) ity, Sabaranpur, U.P.

To,
.

AI\;I; Arvind Kumar

s Shiv Brick Suppl Vill T4

Afld~_Vil[agu- JhabI:'Zd)i’l. R ey "

District- Haridwar (Uttarakhand)
ENo 29 e ‘

Ref. No,. 229, /SaVDEAG/file no....... /Brick . Dated 7./12/2018

S:xb: I:":x)vix-onnlenta‘1= Clearance for Brick earth mining Gata Nos. 242M, 315, 238, 242M
314 Village- Ransura, Tehsil ~ Deoband, District- Saharanpur, (U.P)

Dear Sir,
Please refer to your applicatiozi dated 01.05.2018 addressed to ﬁ“ chainnan,
DEIAA, Saharanpur, U.P. on the subject as above. The matter was considered by thc.
" District Level Expert Appraisal Committee Saharanpur .
The committee noted that an application dated 10.05.2018 was made by the project

proponent for environmental clearance of Brick earth mining Gata Nos. Z42M, 315, 238,
242M, 314 Village- Ransura, Tehsil - Deoband, District- Saharanpur. (1 P) (Leased zrea

3.559 Ha), M/s Shiv Brick Supply.
entation was made by the project proponent Mr. Arvind Kumar M/s Mr.

As prese ' .
Arvind Ku.;narl along with their consultant before DEAC. The propenent, through the
documents suomitted and ine preseniaiion made during meeting has iniormed to the

DEAC that:- ’

- . - = -~ 8

4 i tal Clearance is sought for Brick earth Gata Nos. 242M, 315, 238.
ot Tehsil — Deoband, District- Saharanpur, (u.p).

242M, 314 Village- Ransura, ,
uments submitted 6726.4 cum soil excavation per year is proposed

rorm- 1M & doc : |

? i pcl;}::r‘:a 3.559 ha, Gata wise excavation details are proposed as follows:
orin 3. :

|

Ransura
Village ——————"7 | Deoband | Coordinates:-
‘ 242M, 315, 238, 242M, 314 |

T | |
GalaNO. ____.. o 3.559 ha 30° 839.41" N |
N1 , Lease: (Hectare) . i "
'%gz—ba%rﬁﬁélease (IPA) 9417.11 71°44'32.15" E \
Expected Cost. Of The Project g"YLakh ‘
Period Of Mining Lease -7 cars : )

Max. Dé iy of Minin e R
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* Based on the recommendations of the District Level Ex

&

The ultimat m
¢ ' min ;
depth of Ining will be restricted to 2:00 eter.

The water require ,
oy proj::q::s :nmm will be limited to 241D & il be supplied froih WEISS ik
A e oo SAIAL of, e ehicialiconditions applicable’ of:miin,
¥y S‘Spcclﬁed n EIA Notiﬂcationtlﬂl_()Q/%Qb5&-"?*"r’-
cgarding the project no litigation i fidndihg:in any coutt.

.

S A'n aff_idavxt has been submitted by théproponent regarding compliance of provisions
given in MOEF OM dated 24/06/2013:" - " ‘

6. The project proposal falls under category 1(a)- B2 of Gazette No
141 (B) dated the 15.01.2016 and EIA Notification, 2006 (as amended).

pert Appraisal Comiittee That

Environmental

f the following

W N -

-

tification'No. S.0.

District Level Environment Assessment Authority decided to grant the
Clearance to the project proposal subject to the effective implementation 0
general and specific conditions:

A. General condition _ g, .
1. The project proponent will,do mining/-digging of brick earth according to approved
mines plan no 2003 dated 01,11.2018. e
2. Environmental clearance dqes ot create or verify any claim of applicant on the

proposed site/ aclivity. 125, o
.3, Any mining activity shall be undertaken only after permission from mining
Department/ -district administration and written agreement with land owner from

where earth excavation is proposed. n s | .
4. No change is mining technology and scope of working shall be made without approva

of Authority. i
5. Personnel working in dusty area shall be provided with protective respiratory device.

and they shall also be imparf&d_gdgcidn;p training and information on safety and healt)

aspects. _ e -
6. The authority resefves the right to fevoke the clearance if conditions stipulated are n¢
implementc d. The authority will also -bc’ f:x1t1tled to impose additional environment:
conditions or modify the existing ones, if necessary. :
R of any deyiation of dlteeacion 10, 1k & rpj? s P?‘?PO'Sed from those submitted 1
\his Authority for Environmental clearance prioc to start.any activity at the project sit
8. Concealing factual data or spbmxssmn.of false/ fabricated data and failure to con
with any of the conditions mentioned above may result in. withdrawal of ihis r P
¢ ion under the provisions of Envir wiih b AR earan:
and attract actt p ironment (Protection) act, 1986,

32
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« Sneeifie Cp"(lm(m

1. The mim’ng wi
il

2. Thi Cast type and carrjeq out man
Proponent for (i clearance shal] be subjeqy L
have a valig | the proposed mining propogals, |
¢ Cas . N " , ‘.
vl ¢. This environmen(al clearan,

3. The environmen
4. Top soil should
5. Excavated soil
leve],
6. Water sprinkler dbitighd
suppmssfm?;e;ugjzt'zlg“;e 'C)(ért".ls:cd during excavation and storage of soil for
7. Excavated area should be l
left.

W valid lease in favour of project
I case, the project proponent does not
ce shall automatically become null and

t cledrance wil] e cd
be adequately prese
should be properly s

“terminus with the mining lease period.
ryed n‘nd should be used for landscaping,
tored in a manner not to increase susrounding SPM

properly teclaimed and ensured that no open bore hole is

law. :
9. The excavation work shall be done in day time only.
10. Green belt shall be developed around the mining site and around the haul road to
mitigate noise and air pollution
11. Precautionary measures during soil excavation for conservation and protection of rare
and endangered flora and fauna found in the study-area. -
s 125 Notse vl shall Béiaintained as pet Standards-for both day and night.
13. The route map for soil transportation from cxcavation’ plots to works site shouid be
firmed up necessary permis;ion st 11'be sought from, district administration
14, Vehicles hired for soil transportation should be in goqd condition and .should' have
tion check certificate and should conform to applicable air and noise emission

8. Safety measures for the people working at the site shall be duly taken care of s per

pollu
standers.

15. Approach road will be maintained periodically.

16. Personne] exposure monitoring for 1'osp‘irablc mineral dust shall be carried out for the
'workefs and records maintained including hcaltlf records of the worl.ccrs. Awareness
m for workers on impact of mining on their health unfi precauuo.uar? measures
like use of proposal protective cquiprfu':nls ele. sha}l bc' carried out p'enodncal.ly. First
aid facilities and adequale spnitary facility in th‘f form of temporary toilets septic tank.

17. Solid waste material vizgutkha rappers. Plastic bags, glasses etc. to be generated

during project activity will be separalely stored in bins and managed as per solid waste

management rples. ’ , - , _
18. Project proponent should maintain daily register for information of (a) collection ¢£

soil clay. (b) manpowerd (c) transpostation purpose.

progra
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FERRHAT

B. Specific Cogdi(ioﬁ

The mmmg will be open- cast type and carried out manually,
This environment clearance shal] be subject 10 valid lease in favour of oy
proponent for the proposed mining proposals. In case, the project proponcnt ocs i

have a valid lease. This environmental clearance shall antomatically become null and
void.

o eavironment cledrance will be cd-tenninus with the mining lease period.

Top soil should be adequately preseryed and should be used for landscaping.

o soil should be properly stored in a manner not to increase surrounding SPM
level. '

Water sprinkler should be exercistd during excavation and storage of soil for
suppression of fugitive dust. i

Excavated area should be properdy reclaimed and ensured that no open bore bole is
left.
8. Safety medsures for the people working at the site shall be duly taken care of 2s per
9. The excavation work shall be done in day time only.
10. Green belt shall be developed around the mining site and around the baul yoad to
mitigate noise and air pollution
11. Precautionary measures during soil éxcavation for conservation and protection of rare
and endangered flora and fauna found in the stydy area. -
=12: Noise leveFshall be maintained &5 per sfandards for both dzy and night. -
13. The route map for soil transportation from excavation’ plots to works site should be
firmed up necessary permizzion - Il 'be sought from district administration

=~

. 14. Vehicles hired for soil transportation should be in good condition and should have

pollution check certificate and should conform to applicable air and noise emission
standers, :

15. Approach road will be maintained periodically.

16. Personnel exposure monitoring for respirable mineral dust shall be carried out for the
workers and records maintained jincluding health records of the workers. Awareness
program for workers on impact of mining on their health and precautionary measures
like use of proposal protective equipments etc. shall be carried out periodically. First
aid facilities and adequate sanitary facility in the form of temporary toilets septic tank.

17. Solid waste material vizgutkha rappers. Plastic bags, glasses etc. (o be generated
during project acti¥ity will be xpm@ly‘Mrcd in bins and managed as per solid waste
management yles. ,

18. Project proponent should maintain daily register for information of

. (@) collecti
soil clays(b) manpower& (c) transpertation purpose, eclion of




" Pollution)

t( \ \ |\ ‘
\ Lo ( ‘ ‘ |

L Namaw of' 1y
e ANRPOY \
ol mineraly, port Department 'WD shall be striotly followed during transportation

This olear »
! rance do
se not eonfirm$ ownership of project proponent on the proposed

tand, It only s
same is l““ﬁ\iugg\f,l?h“ environmental safugnards regarding proposed excuvation it the

™ Yy Distriet Admintstation/Competent Authoriti

1@ clearance shall be subject to perm : i

oxeavation. Distil ot \‘l mission from Distriot Administration for proposed
‘ viot Administration® oan restriet quantity of soil tion and/or other
infrastructure proposed for excavation fu ac Q y of-8oil excavatiol

Tha prgisst msbaiingt bnalancdl } 1 accordunce to prevalent mlning rules.
pact of m\y‘bu for ; ent is also ditected to ensure that the proposed site .shou'lc-I not be a
L. 1 o o‘ne or non-development zone s x‘oquircd/prcscrihed/ndcntnl1cd under
aw, In cz\\\e‘ot violation this permission shall automatically deem to be cancelled. Also, in
the event of any ‘dispute on ownership or land use of the proposed gite, this permission
shall automatically deem to be cancelled, ) |

"l‘he DEIAA /MoEF reserve the right to revoke the Environmental Clearance, if
condition stipulated are not implemented to the satisfaction of DEIAA/MOEF. DEIAA
may impose additional environmental condition or modify the existing ones, if necessary.
Necessary statutory clearance approvals should be obtained and submitted before start of
any mining activity, ‘ , ‘

The stipulated would be enforced among others under the provisions of; . Water
(inoxxtiigx‘x.%g‘}gg‘(-\:gxmpb;of Pollution) et 1974 thetAir (prevention and Control of
AR 19815 the Environment Opratection) Act, 1986, the Public Liability (Insure)

Act, 1991 and ElA Notification, 2006 including the amendments and rules made

thereatler.

This is to request y
Guzette NotificationN
Notification No. S.0. 1

ou to take further necessary action in the matter as per provision of
o. S.0. 1533(E) dated 14.09.2006, as amended and Gazelle

41(E) dated 15.01 2016.

MCl{lLbQi“ﬁéE(rclary

DEIAA, Saharanpur

35
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= v e Annexure - 8
L ST JguvT e 4
e Ria TReeT 797 TRET, Todb! —247667 ERER
E-mail: rorueppcb2013@gmail.com
TAG—IBURIE / AROA0HR0 / Tedr / Ta—194 /2025 / SF6 RTid: 12.06.2025
Yolldd SI& /Whatsapp Message &I
W ¥,
A Rfa< FAR,
A0 R fiw v,
TH-feiempan

TEdiT—sa, Rren-gRaR|
%mﬁomwm,m-mmm-m,m-m$mm
EARl SR favgs SeET @ Ll FAd gN ffd Consolidated Consent and
Authorization(CCA)aﬂﬂr—q"ﬁWaﬂﬁfmwaﬁlWﬁw—wwmaﬁﬁﬁm
@ 0 3 Frefaiad e aifd &
1. ¥e weer Haer o Rren dued SRR ¥ e A W |
2 devcer Y SaW B gl & s 4 Rrer Sa afdie, ERER B e T |
3 ﬁﬁﬁﬁwﬁm‘i—ﬁaiﬁm%ﬂﬁﬂ&—ﬁﬂmﬁaﬁqﬁﬂl
4, ﬁﬁﬁmﬁwﬁﬁﬂﬁmw@ﬁ@ﬁﬁﬂuﬁﬁmﬁm@t

ST T F AR SR & fe g Swied e e S dfed 1@
@%mﬁﬁgﬂmﬁﬂﬂzﬁmmmmammﬁﬂﬁﬂ—wmwﬁ
wwmammwmﬁoﬁmmm, TH-Re e, TEHa-—osol,
forem—sReR @ 9 Hrfd gRI fanfad Consolidated Consent and Authorization (CCA) LEIGT
%i0— UKPCB/ROR/ Con/S-194/2024/295 i 27.052024 Pl Revoke,/ Cancel X & o,
Rt Tl SeReIied Wa $¢ Heel Sidrern Pl B |

AT AT ST AT f $e et Ho i i s, TH-Rprerse, TEH-Seal,
RicT—eReR # TaTaReliy qFE! & Sue @ W i R e Jaed o-271/2004 (MA
No. 120/2024) Feiiet @l T4 SERIETS T4 T4 34 HI0 THoshiodlo # faReE &1

—ﬁ;(g o ud

(g0 v it
& IfE
yfaferr—
| amEe TEIeY, STNEYS TSN FEEv 91, QERigH @1 W) ¥ 9 |
» HOE WG Ay, SERETS TSR PR, JevigT 31 W o A
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SHIV BRICK SUPPLY

* Village Tikkola Kala, T. Roorkee, Distt. Haridwar (U.K.)
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Annexure - 10 126

UTTARAMAND
7\"""{/5 llttarn_khan(l Pollution Control Board
‘\"J, Irrigation Design Building Campus
Roorkee, District Haridwar

UKPCB s .
E-mail : rorueppeb2013@gmail.com

Letter Ref. No.: UKPCB/ROR/Con/S-194/2025/6 32
SPPEED POST

Date: 20.062025

To,
M/S Shiv Brick Supply

Vill. - Tikola Kala

Pargana Manglour, Tehsil Roorkee

District Haridwar (Uttarakhand)

Sub.: Revocation of Consolidated Consent to Operate and Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) (Renewal) under Section-25 of the
“Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)” of the
«“Hazardous and Other Wastes (Management and Transhoundary Movement) Rules, 20167
notified under “Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as

Water Act. Air Act and Hazardous & Other Wastes Rules, respectively) -reg.
CAF ID - 5335 Application ID - 163631 |
CCA (Renewal) |

rization (CCA) renewal order issued to M/S Shiv
r, Tehsil Roorkee, District Haridwar (hereinafter
f no. UKPCB/ROR/Con/S-194/2024/295 dated
was sought from the Occupier of the
94/2025/576 dated 12.06.2025:

Kindly refer to the Consolidated Consent & Autho
Brick Supply, Vill. Tikola Kala, Pargana Manglou
referred as “Brick Kiln™ by this office vide letter re
27.05.2024. In continuation of above, following information
Brick Kiln vide this office letter ref. no. UKPCB/ROR/Con-S-1

Permission from the Zila Panchayat, Haridwar for operation of brick kiln.
ar regarding distance from brick kiln to

1.
Certificate of District Horticulture Officer, Haridw.

2.
~ orchard.
3. Permission of uses of ground water for brick making from the Central Ground Water Authority
(CGWA).
1 and development of greenbelt in the premise of brick kiln.

4. Arrangement for dust contro
y vide letter dated 13.06.2025 and informed that
on of brick kiln is not being done. The occupier

The Occupier of Brick Kiln has submitted his repl
ht by this office vide letter dated 12.06.2025.

said brick kiln has been closed and presently operati
of Brick Kiln has not submitted the information soug

e and in exercise of powers conferred under section 27 of the Water
tion) Act, 1974, section 21 (4) of the Air (Prevention and Control of
Pollution) Act, 1981 and rule 6(4) of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 notified under “Environment (Protection) Act, 1986” as
applicable, the Consolidated Consent & authorization (CCA) renewal order issued to the brick kiln
by this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 dated 27.05.2024 is hereby

revoked.

Now therefore, in view of abov
(Prevention and Control of Pollu

ck Kiln is hereby directed not to operate said brick kiln without prior

The occupier of the bri
Consolidated Consent & authorization (CCA) of the State Pollution Control Board.

,”: 106")6(
(Dr. Rajendra Singh)
Regional Officer

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind infs rmation
please. oU 71 _
7 QFFICE COPKegional O flcel"bo 2
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Annexure - 11

¥ e
3\\", L i F E HEAD OFFICE
% / , ; Uttarakhand Pollution Contro] Boarg
./ Lifestyle For “Gaura Devi Paryavaran Bhawap»

Environment
46B, IT Park, Sahastradhara Road, Dehry Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607¢g,

W AR CSaND 202415 1 Date: |2. 12.2024

To Speed Post

M/s Shiv Brick Supply

Vill-Tikola Kalan, Post Gur
i -Gurukul Nar-
Distt-Haridwar 2 kul Narsan,

Directi : g
irections under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

:?/d]:i?ol‘i‘?sisaggeogggtral Governn_nent has. ma@e the Air {Prcveniion and Control of Pollution) Act, 1981; and
sstalilish sl S act ?vely air polluting industry/unit/ operation/processes is required to obtain consent to
fid consent to operate from the State Pollution Control Board; and
I:?;]:fal:EAs, as_ Pel‘ Sect19n-21 9f the Air (Preventiqn and Control of Pollution Act, 1981 as amended, it is the
rory requirement for any industry plant, operation or process, or any treatment and disposal system or any
extension or addition thereto, which is likely to generate emission, to obtain prior consent of the Board; and

WHEREAS, Hon’ble NGT in the matter of OA No0.783/2022 interalia directed that - “For Past violations, State

PCB shall take steps for assessment of compensation in accordance with law within further two months” on dated

12.01.2023; and

WHEREAS, in compliance of.above order(s) of the Hon’ble NGT and Hon’ble High Court of Uttarakhand, the

Regional Qfﬁcer, Roorkee of this Board has assessed the past violation of the Unit and calculated the environmental

compensation as per procedure adopted by the Board, as the Unit has not taken consent of the Board and started its

operation illegally.

WHEREAS, in view of above a show cause notice for imposition of environmental compensation was issued to

the Unit under Section 31(A) of Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no.

UKPCB/HO/C&M-2/2023/81 dated 18.09.2023; and

WHEREAS, an environmental compensation of ¥10,43,250/- was imposed against the Unit vide this office letter

no. UKPCB/HO/C&M-2/2024/139 dated 14.06.2024 and directed to submit the environmental compensation within

15 days of receipt of the letter; and

WHREAS, reminder was also issued to the Unit vide this office letter no. UKPCB/HO/C&M-2/2024/523 dated

15.07.2024 to deposit environmental compensation amount within 15 days to this office. However, requisite

environmental compensation amount has not been deposited so far and closure notice was issued to the Unit vide
this office letter no. UKPCB/HO/C&M-2/2024/315 dated 03.08.2024; and

WHEREAS, Hon’ble High Court of Uttarakhand in the matter of WPMB No. 383/2022, M/s Doab Bhatta
Company Vs State of Uttarkahand & Ors, Hon’ble High Court was placed to direct .... “In the meantime, the
respondents will apply their mind to the facts of above said cases, and then they can proceed with the recovery
keeping in view the above three facts in accordance with law.”

Now where, for in compliance of above direction of Hon’ble High Court, environmental compensation of
your Unit was reassessed, the Unit accordingly deposit ¥10,43,250/- as Environment Compensation in favour
of Uttarakhand Pollution Control Board payable at Dehradun. The reply shall be submitted within 30 days of

issuing this notice. ‘
(Dr. Parag Madhukar Dhakate)

Member Secretary
Dated : as above

Letter no :- UKPCB/HO/ C&M-2/2024/

Copy to :-
1. Regional Officer, UKPCB, Regional Office, Roorkee for information and strict compliance of above

direction.
2. Account section, UKPCB, Head office, Dehradun for kind information please.

3. Guard File.

Member Secretary

W

Clean Environment and Healthy Life Style

W TRV 9 W Wit del)
40




